FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/S KAPASI INFRACON LLP
OPERATING IN BUSINESS OF ROAD CONSTRUCTION IN SIVASAGAR, ASSAM
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. |Name of the corporate debtor along with M/s Kapasi Infracon LLP

PAN & CIN/ LLP No. (Erstwhile VSD INFRACON LLP)
PAN - AASFV0438M
LLPIN - AAQ-2954
2. |Address of the registered office H. No. 3/4199, D Brahampuri Colony, Near Bank

of Baroda, Peper Mill Road, Saharanpur, Uttar
Pradesh- 247001

3. |URL of website Not Available

4. |Details of place where majority of fixed Sivasagar, Assam-785640

assets are located
5. |Installed capacity of main products/ services |NA

6. [Quantity and value of main products/ NA
services sold in last financial year
7. |Number of employees/ workmen NIL
8. |Further details including last available Details can be asked through Email

financial statements (with schedules) of two |cirp.kapasi@outlook.com
years, lists of creditors are available at URL:
9. |Eligibility for resolution applicants under Details can be asked through Email
section 25(2)(h) of the Code is available at  |cirp.kapasi@outlook.com

URL:
10. |Last date for receipt of expression of interest |09" July, 2025
11. |Date of issue of provisional list of 14" July, 2025

prospective resolution applicants
12. |Last date for submission of objections to 19 July, 2025
provisional list
13. | Date of issue of final list of prospective 250 July, 2025
resolution applicants
14.|Date of issue of information memorandum, 25" July, 2025
evaluation matrix and request for resolution
plans to prospective resolution applicants
15. |Last date for submission of resolution plans |24™ August, 2025

Through email as well as through Hard copies to
be submitted at:

Shravan Kumar Vishnoi,

Reg. Add.. BCC TOWER, 1008,

10th Floor, Arjunganj, Lucknow-226002

16. |Process email id to submit Expression of  |cirp.kapasi@outlook.com

Interest
17. |Details of corporate debtor's registration UDYAM-AS-24-0000387
status as MSME

Dr. Shravan Kumar Vishnoi,
Resolution Professional

M/s Kapasi Infracon LLP (Under CIRP)
i Regd No: IBBI/IPA-002/IP-N00040/2016-2017/10079

Date: 24-06-2025 AFA : AA2/10079/02/311225/203661, Contact: +91 9839443555
Place: Lucknow Case specific e-mail: cirp.kapasi@outlook.com




WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

TUESDAY, JUNE 24, 2025

POSSESSION NOTICE

Whereas, the authorized officer of Jana Small Finance Bank Limited under the
Securitization And Reconstruction of Financial Assets And Enforcement Of Security
Interest Act, 2002 and in exercise of powers conferred under section 13 (2) read with
rule 3 of the Security Interest (Enforcement) Rules 2002 issued demand notices to the
borrower(s)/ Co-borrowers(s) calling upon the borrowers to repay the amount
mentioned against the respective names together with interest thereon at the applicable
rates as mentioned in the said notices within 60 days from the date of receipt of the said
notices, along with future interest as applicable incidental expenses, costs, charges etfc.
incurred ill the date of payment and/or realisation.

| IV

Sr Borrower/ 13(2) Notice Date/ Date/ Time
N ' Loan No. Co-Borrower/ Outstanding Due & Type of
0. Guarantor/ Mortgagor (in Rs.) as on Possession
L 1) Mr. Chandrama Rs?15 802392200275 05 21 I())gtgt:)zs
46149420000534 |  Vishwakarma (Rupees Eighteen Lac | ', .
& (Borrower), Twenty Nine Thousand 01:40 P.M
46149420000560 | 2) Mrs. Chanda Devi | Two Hundred Seven and PH L I.
(Co-Borrower) Five Paisa Only) e
ason13.03.2025 |Possession

| veies RIRRE SJVN Limited)

(e wvww va fowrad 9d T He@ &1 Gad I9E)
(A Joint Venture of Govt. of India & Govt. of H.P)
(e dWdfivag, ANAVRATNACPSE)

CiIN : L4010THP12EEGOI00E409

RAMPUR HYDOR POWER STATION

PRESS MOTICE (E-Tender Mo, PCD-0&M-RHPS5-731)
Online bids {e-tender) on Domestic Competdive Bidding (DCE) are invited an behall
af S0VM Led. foe “Metalling & tarring of road from MH-05 to Junction of PWD rosd
at village Bayal, site office at Goshal to Adit portal of Goshal Adit,
re-construction of wall near CISF barrack, Clo fool path from CISF barrack to

Fund Authority (Accounting, Awdit

imsled 1 credite

Piccadily Agro Industries Limited
ClM: LOT115HR1994PLCDA2244
Regd. Office:- Village Bhadson Umri- Indri Road, Tehsil indr,
istt, Karnal, Haryana- 132197
Email |0: piccadilygroup4irediffmail.com
In Compliance ta the provisions of Schadule 1| & 11l of ke Inveslor Education and Protectian
Tranafar and Refund) Rules, 2016 and subsegueni
amendmants made thenedo, it is haoaky notibed Tar inlormaton of all concermaed (hal lhe
sharshodder whosa rameis} are given below either seff |
intimated the Company/Registrar that the shara certificate(s]
have besn lest in ransiimisplaced and thal 4
d 1o lhem. Kindly noke fal if no abjeche
14 days [rom the daba of publicaiicn of ihe nobilication. duplicale share cartilicate/enfillameni
tatter would ba jegued § oredided to tha sharaheddarz):

dplicate therea! In physical | demat farm ba

sRacide P Indian Bank

£ FEETEE ALLAHABAD

OF OFFICE PREMISES

Indian Bank, a Public Sector Bank invites tender under 2 bid systam
(Technical & Financial Bid) from owners of office premizses willing to offer
on lease basis (Readily built / Pramizes Under consgtruction) in Vikalp
Khand [Distt, Lucknow, UP)} measuring in the range of 1100 sq.ft. to
1300 sq. ft. carpet area for branch + ATM preferably in Ground Floor
with parking facility for a lease pernod of 15 years for setting up of Branch /

spccassor|s) S nomingsis) have
af s, 10/~ gach datailed balow

fl (rar any person is recered within

Description of the Property: Property Detail: All that part and parcel of the
Immovable property being a Plot admeasuring area 1360 Sq.feet situated at Arazi
No.506/2 Min, Mauza Puraini, Pargana Ralhupur, Tehsil Pandit Dindayal Upadhyay
Nagar, Chandauli, Uttar Pradesh-232101. Owned by Mr. Chandrama
Vishwakarma, S/o. Mr. Chhangur Vishwakarma. Bounded as: North: 20 Feet
wide Unconstructed Path, South: Land of Kusum, East: 12 Feet wide Constructed
Road, West: 12 Feet wide Unconstructed Path.

DAy n entra a mn ir & wil | drain MH-05 to Cr i Hama{s] | ificaf : istincti 5
Grainmgs 2t 1) Dapk ATM st SV sctony Desinagar Incudiog rosa satey| | Wer | o e Na &) F“:L*."::”““‘* M| | |he tender can be downioaded from Bark's website www.indianbank.n
mossurie o arpu i Sl 72007 (D CANANP 51| | e | e | orsoro | i | i | o | (oo oz s o)
WI;pr&uﬂ!Ign“IﬂI i il s MALHOTRA 00153423 i ﬁ.ﬂ E7q DE“E-E-E-E“E'TD [ 500 For more details please refer our website www.indian I:Ellnk.inftendem
Last date and time for bid submission is 14/07/2025 {13:00 hrs.). _ 1500 tA::Eit::;T;: d'::tg::j: Iﬁ: I?':IJ{L?:.EI Lizﬂﬂu::; Liﬂgﬁ:g;:::eﬂ 2‘:3 }E?i?;:g
Amendment{syCorrgendumis), if any, shall be wseed on above wabsites only. Fm P":"—'ﬂ-ﬂ”ﬁl' Agru Inuusules Llnllud to follow the website timely during tender process.

CGM (P&T) Date: Z4.06.2025 Sdi- Zonal Manager

M

Rampur HPS, SWN, Bayal Tehsil Mirmand, District Kullu (HF) -1??:’123‘)

Place: Chandigarh

Cfice.

Lompany Secrefary Indian Bank, Zonal Office, Hazratganj Lucknow

Whereas the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors, mentioned herein
above have failed to repay the amounts due, notice is hereby given to the Borrower's
mentioned herein above in particular and to the Public in general that the authorised
officer of Jana Small Finance Bank Limited has taken possession of the properties/
secured assets described herein above in exercise of powers conferred on him under
Section 13(4) of the said act read with Rule 8 of the said rules on the dates mentioned
above. The Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors mentioned herein
above in particular and the Public in general are hereby cautioned not to deal with the
aforesaid properties/ Secured Assets and any dealings with the said properties/
Secured assets will be subject to the charge of Jana Small Finance Bank Limited.

Place: Chandauli Sd/- Authorised Officer,
Date: 24.06.2025 For Jana Small Finance Bank Limited

JANA SMALL FINANCE BANK (A Scheduled Commercial Bank)

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 &
12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park,
Challaghatta, Bangalore-560071. Branch Office: G-01, Ground Floor, Cyber
Heights, Vibhuti Khand, Gomti Nagar, Lucknow, Uttar Pradesh-226010.

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/S KAPASI INFRACON LLP
OPERATING IN BUSINESS OF ROAD CONSTRUCTION IN SIVASAGAR, ASSAM
iUnder sub-regulation {1) of regulation. 384 of the inschvency and Bankruptcy Board of
Indea {Insedvency Reschilion Process for Corporate Persans) Regutations, 2016}

RELEVANT PARTICULARS

ik

'H-‘s Kapasi Infracon LLP

'IEmtwh-Ia VED INFRACON LLP}

FAH AASFVI4IEM

|LLPIN - AAQ-2954

|H. No. 14199, D Brehamguri Colony, Near E!re'ﬂr
|af Baroda, Peper Wil Road, Saharangur, Ustar
{Pradesh- 247001

3 [URL of website |Nod Avaiiable

4, |Detsls of place whers majoriy of fed |Sivasagar, Assam-TES640

pasets are located |

5 Ira.al:slfl I:.-'1.'-|EI|__|I ol r'1;||r '|I'l.'|'|l 1. HEMces | "1F'.

Mame of the corpoeate debtor alang with
FAM & CIN LLP Ra

P

Address of the registered office

B IIILanIJI,- and vakue ol main ,':lr-:rJLc‘*a - ‘J.ﬁ.
Senvicas soid in ksl inancial year
. |Mumber of amployees! warkmen {NIL

B |Furthes datads including last available {Detalls can be asked frough Email

FORM NO. INC-26
[Pursuant 1o Rule 30 of the Companies
(Incomporation) Rules, 3014]
Advetisarmand 1o be published in e rewspaper
for champe of registenad office of the company
from Unian Tesrdary 1o ancéher Skals
BEFORE THE CENTRAL GOVERNMENT
(REGIONAL DIRECTOR), NORTHERN
REGION, HEW DELHI
Im the maktar of Ehe Companies Bct, 200Z, Section
1334) of Companies Act, 2013 and Rele 30(5) (a) of

the Companies (Imcerporation) Rules. 2014
And
In the mattar of K's OPULENGIA PROMOTERS
AND DEVELOFERS PRIVATE LIMITED having
its regitared office sl S0O0 MWO. 1, 2, 3
SECOMD FLOOR, CABIN NO.5, SECTOR
8C CHANMGARH INDIA 1600049
Patitioner/Applicant
ROTICE s heredy givan to the Ganeral Public thal
Iher Company praposed fa make applicalion Lo e
Central Government under Section 13 of the
Comparies &cl, 2011 seeking confrmation of
dierdion ol s Merarancum al Asocaion in
terms of tha Special Resolulion passad at the Exira
Cirlinaey Giriecal Mn!_.lll" held on SATURRDAY,
st MAY, 2625 to EF-EII:|E the company bo change
|IbHu5.-ﬁ.l-:n:=-:I-:-'ll.=;fﬂ:ﬂ1 "UNBDN TERRITORY OF
CHANDIGARH® TO “STATE OF PUNJAR"
ATy pesson whiose inbenesiis [ialy to be afecled by
the proposad changs of the registered affice of the
company may delivar either on the MCA-21portal
(www.mica.gav.in) by filing Investor complalnt
form or cause iobe deliverad or zand by registanad
st of Pesher obgechon s supooried by an alfidaal
staling the nalure of histher inberest and grounds of
cpposilion fa the Regonal Dwechar, -Narhern
Ragion, B-2 Wing, 27 fioor, PL Deendayal
Antyodaya Bhawan, CGO Complex, Mew Dalhi-
110003 within 14 [Fouwrteen days) from the date of
publization af this notice with a copy of the applicant
CEmpETy ol 5 negislered ofce a5 staled below
OPULENCIA PROMOTERS AND
DEVELOPERS PRIVATE LIMITED,
SCOND. 1,2, 3, SECOND FLOOR, CABIN NO.5,
SECTOR G CHANDIGARH IHDIP. 150004
For and an behad of
OPULENCIA PROMOTERS AND
DEVELOPERS PRIVATE LIMITED
Sd/-
VIKRAMIEET SINGH
{Drectar)

DM 10596461

DATE : 24.06.2025

PLACE : CHANDIGARH

‘1 MEG SMFG INDIA CREDIT COMPANY LIMITED
Gorporale Odfice; 100 Flodrn Office Ho, 101 102 & 103, 2 Narth -"ui"""ll.-l.
Iaker Manity, Bancra Hurlu cortplix, Banda (), Mumbai - 40005

Whereas the undersigned being the authorized officer o SM FG Indlﬂ Credit
Company Limited, Having its registered office at Megh Towers, 3rd Floor, Oid No.
307, New Mo. 165, Poonamallee High Road Maduravoyal, Chennai, Tamil Nadu-
B00035 and Corporate office at 10th Floor, Dffice Mo, 101, 102 & 103, 2 North
Avenue, Maker Maxity, Bandra Kurla Complex, Bandra (E), Mumbai — 400051, under
Securitisation and Reconstruction of Financial Assets and Enforcement of Securlty
[nferestdct, 2002 (54 of 2002), and inexercise of powers confarred under Section 13
{12} read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued
Demand Nofice dated 9th April, 2025 calling upon the borrower{s) 1, SHATRUDHAN
PURVE 2. ROSHAN DEVI under loan account number (s) # 213720911097861 to
rapay the amount mentioned in the notice being Rs. 20,94,305/- (Rupees Twenly
Lakhs Ninety Four Thousand Three Hundred Five Only) as on 07 &pril, 2025 within
B0 days fromthe date of receipi oithe said notice.

The borrower(s) having failed to repay the amount, notice is hereby given to tha
borrower(s) and the publlc in general that undersigned has taken possession of tha
property describad herein befow in exarcise of powers conferred on kim under sub
section (4] of section 13 of the Act read with Role 8 of the secunty Interest
{Enforcement) Hules, 2002 onthis 21ith DayofJune intheyear 2025.

The borrower in particular and the public in general are hereby cautioned nof to deal
with the property and any dealings with the property will be subject to tha Charge of
SMFG India Credit Company Limited for an amount of Rs. 20,94.305/- (Rupees
Twenty Lakhs Ninety Four Thousand Three Hundred Five Only) as on 07 April, 2025
andinferestiheraan.

Thiz borrower's attention is invited to provisions of sub-section (8) of section 13 of
the Acl, inrespectof time available, to redeemine securedassels.

‘Description 01 Immovable Property: OWNER OF THE PROPERTY — SATRAHAN PURVEY
S/0RAJINDER PURVEY. PROPERTY DESCRIPTION - PROPERTY MEASURING 75 S0.

YO. COMPRISED IN KHASRA NO. 43//1-10-44/4-5-6-7-14-15-26-44,/3/2-8-8
KHATTA NO. 523/534-526/537 AS PER JAMABANDI FOR YEAR 2003-2004
(KHASRA NO. 43//1-10-44//4-5-6-7-14-15- 26 KHATTA NO. 553/567, 556,564
PAGE ND. 1346 AS PER JAMABANDI FOR YEAR 2008-2009) SITUATED AT VILLAGE
GIASPURA HADBAST NO. 261, ABADI KNOWN AS SURJIT NAGAR, TEHSIL AND
DISST. LUDHIANA. BOUNDARIES: - EAST NEIGHBOR ADM 50°, WEST AJIT SINGH
ADM. 50°, NORTH NEIGHBOR ADM. 13°6, SOUTH STREET 20" WIDE ADM. 13°6"

Place: LUDHIANA S0/-, Awthorised fices,
Date: 24.06.2025 aMFG India Cradit Company Limided

O SBI

POSSESSION NOTICE [Rule -8(1)] (For Immovable Property)

MAIN BRANCH PATIALA GATE,
SANGRUR (01759)

financlal slabamants s schadules) of bwo
vears, lsls of cradilors arg avalanls &t UHL

|cirp kapasiBoutiock com Whereas, The undersigned being the Authorized officer of the State Bank of India, Main Branch Patiala
I Gate, Sangrur (01759), under the Securitization and Reconstruction of Financial Assets and

G |Eligibibey for resolubion applicants uncar
gachion Z5[2)ih) of the Code = available at
LIHL:

| Detalls can be askad hraugh Emai Enforcement of Security Interest Act (54 of 2002) and in exercise of powers conferred under section
Iﬂrﬁ-'ﬂﬂm@wlﬂﬁ com 13(12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice dated
to below mentioned Borrowers/Guarantor on the dates mentioned against below account & stated

0. | Last dant for neoaipt of expression of inlesst

|08 duly, 2025 hereinafter calling upon them to repay the amount within 60 days from the date of receipt of said notice.

1. [Date of issue of provional [is1of
prospacihe resolution applicants

|14 July, 2025 The borrower having failed to repay the amount, notice is hereby given to the borrowers and the public in

general that the undersigned has taken possession of the properties described herein below in exercise of

12| Last date for submission of cheactions t
provisional st

157 duly, 2033 powers conferred on him / her under section 13 (4) of the said Act read with rule 8 of the Security Interest

(Enforcement) Rules, 2002 on the dates mentioned against each account.

pvauation matrx and request fof resclution
plans to prospecive resclution applicants

= E;i'ﬁbfniﬁgl:m':ﬂ'““r PRGN 45 2y 2 The borrower in particular and the public in general is hereby cautioned not to deal with the property /
14, Ciate of 508 of mformation memarandum,  |257 Ally, 2025 properties and any dealings with the properties will be subject to the charge of the State Bank of India for

the amount mentioned against their name Plus interest and other charges accrued thereon till realization.
The borrower’s attention is invited to provision of sub-section (8) of Section 13 of the Act, in

B, |Last date for submission of resglution plans

respect of time available, to redeem the secured assets.

Date of
Demand
Notice

Equitable Mortgage of Land/Plot | 17.03.2025 | 20.06.2025

240 August, 2025

Through email 25 well &5 fhraugh Hard copies ho
be submitied at

Shravan Kumar Yishnol,

Ren. Add.: BOC TOWER, 1008,

{4 Flocr, dejungan), Lucknos-2 36002

Recoverable
amount as per
Demand Notice

Rs. 2,21,575/- (Rs.

Name of Account Description of

Property

Date of
Possession

Borrowers & Guarantors

Borrower: Mr.Satish

Two Lakhs Twenty

measuring 5.2/15 Marlas (At site 154 Sq.yds.) bearing Khata
One Thousands, Five

No0.720/1014 in respect of Khasra No.462/1/0-10 total land

Kumar S/o Raj Kumar,
House No0.917-A, Gali

status as M3ME

16, | Procezs emat id to subme Expressionof  |clrp kapasi@outiook.com
Irserast
17, | Detailsof corporate deblor's regairasion LDk A5 -24-D000GAT

Hundred Seventy Five

measuring 10 Marlas to the extent of 154/300 sharei.e. 5.2/15 Only) as on

No.3, Thales Bagh

Regd
Date; 74-0B-2025
Place: Lucknow Ca

Motice 15 hereby given that the
share certificate(s) nof{s) 8655 &
T4862 for 1080 ordinary shares
bearing distinctive no(s)
15487551-15488270 &
2511168396-2511168755
respectively of ITC LIMITED
standing in the name(s) of
shyampal Chopra has/have
been reported lost/stolen and
that an application for issue of
duplicate certificate(s) in respect
thereof has been made to the
company's investor service
centre, ITC LIMITED 37, J L
Mehru Road, Kolkala-700071 o
whom objection, if any, against
iIssuance of such duplicate share
certificate(s) should be made
within 15 days from the date of
publication of this notice,

The public are cautioned
against dealing in any manner
with these shares

AFA : AA2MOOTH02/3112257203661, Contact: +31 0839443555

eI 9o Canara Bank

Marlas situated at Inside Thalesh Bagh Colony, Sangrur and
the same is bounded as under: East: Street 27-0”, West:
Kasturi Lal 27°-2”, North: Vacant Plot 50’-6”, South: Dalwinder
Singh 52’-0”. As per Sale Deed No0.2012 dated 17/09/2007
standing in the name of Raj Kumar S/o Sh.Parsina Ram

@ E-AUCTION
Imfﬁmz Syndicate I SALE NOTICE

Canara Bank Regional Office: Delhi By Pass Road, Opp. Jannat Banquet Hall, Kamal Colony, Model Town,
Rohtak, Haryana 124001 Phone No. 01262-273434, 7496919268, E-mail: reeroroh@ecanarabank.com

E-AUCTION SALE NOTICE

SALE NOTICE OF MOVABLE/IMMOVABLE ASSETS UNDER THE SECURITISATION AND
RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT,
2002 UNDER RULES 8(6) & 9 OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002

Motice is hereby given to the public in general and in particular to the Borrower (5) and Guaranior (5) that the below described movable/
immovable properties mortgaged/charged to the Secured Creditor, the possession of which has been taken by the Authorized Officer of Canara
Bank will be sold on " As is where is”,"As is what is”, and "Whatever there is" in Eauction arranged by the service provider (Mis PSB Alliance
Pvt. Ltd), (Contact Mo. TO46612345/ 6354910172/ 8291220220/ 9892219848/ 8160205051, Email : support. baanknet.com{@psballiance.com/
support.baanknet.com@procura2d?.com).

DATE OF E-AUCTION IS 10.07.2025 (01:00 PM TO 2:00 P.M)
LAST DATE OF RECEIPT OF EMD IS 09.07.2025 UPTO 5:00 P.M.

(with unlimited extension of 5 minutes duration each till the conclusion of the sale)

17.03.2025 at agreed
rate and other
expenses & charges
as applicble and future
interest thereon.

Colony, Nabha Gate,
Sangrur, Punjab-
148001

DOr. Shravan Kumar Vishnal,

Resslutien Professional

Mis Kapasi Infracon LLP (Under CIRP)

Mo: IBRIIPA-D02P-HO0040/2016-2017/10078

se specific e-mail; cirp.kapasi@outicok.com

DATE: 24.06.2025 AUTHORISED OFFICER

{ e TT=R = )

Earnest Money | Details of Afc No.

"FORRMNG. USC-2°
Bavurtsamant ghing nafice abat
ingistration undar Part | of Chapter X1 of the Act
[Pussuant 1o section 374 b} of the Companies

Aot 2013 and ruis 441 ) of the Companses
LT '.E-'.".-e.; Py Fi|ms ..CIJ.JI
1 Mohee f heivsy given That b pursuance of
—section (2} of wection 356 of the
mgspneay &cf 13 an spplicaBion s
piopossd 1o be made e fftmen davs here af
| :.r‘_' g the ey of Thirty |.‘I| herginaftar
i ar af Chandigarh that MY SHERE
[ l"'.l"q.l.l".ﬂ. SECLIRITY |'||I.-|! Hl.'l',:| frrm may ba
sp 1tErEd undes Bain
Grepaiiery &2 L

e Fi'
of Chagtar Ml of the
% B company |mited By
|

b DEinCipRl oheecty of Thif COMpEnYy ANEER
s To prosisde securily 14 vices |guards

LRl Supereiiar ], mangower 10luton
Feiamsteaning oMce borgl, Back-oMSce 10aM
T pripside rataledd fuepport Including
Tramuryg #SCITgRs furrsilanc® ancd ayant
O Ty Mg EMEnNT O0Tg WITh ANy arciltary
oaiigE g
i & .';:.. =f the draft memorandom and
artucies of Essocianan of the proposed
oAy may be inspected at the office at

MSCE-T2-1181, Main Ajit Road, Opp. Street No.,

.Eb Bathinda, Punjab, India 151001.

2 MoSce = Beredy ghven thal afy person
Dipecthng IO T Appieation may Oommumscale

et Shpechon in wriitng o the Registrar at

LErirE Ragicly tre [CRC). Indign

msittie of Corporate Affairs [IBCA) Fiot Ma

anan Car

6.7, & Sector & T Blanesar, District Gurgaon
Haryenal P Code- 123050 within
w00 days from 'I'lr date of publication
of thes reotow, wrth a copyto the compareyat it
rpgritered atrg
B this 197 day of June, J025
M| of Apphicart

1. Harjurdad Lailr | Parimer)

=, K@maal Singh | Partner |

Resarve Price
(i Rs.)

Branch Name/Name & Address of Brief Description of Total Liabilities as

: Deposit (EMD)
Property/ies

[im Rs.)

IFSC CODE
Possession notice

the Borroweris)/ Guarantoris) on specified Date

e e e Property measuring O Kanal 4-| Total Liabilities as on | Re. 31.07 Lakh Re. 3.10.700/- 208272434

FINGUUET S Rey Rt EG Tl 172 Marla (About 136 S5g|05.12.2024, gl b S cmnammmq
IR T e - Typ ik Ly B Yards) as under - Property|Rs. 8,04 552/- plus further interest and charges TSYMBOLIC

UL LR DL measuring O Kanal 4-1/2 Marla (About 136 Sq Yards) 9/598 Share of 14 Kanal 14 Marla| POSSESSION

(1). Sh. Balraj Saini S/o Sh
Mahavir Prasad {Bommower &
Mortgagor ) Near Bala Wala
Mandir Ward Mo 10, Old Jhajjar
Road, Charkhl Dadr 127036,
[2). 3h Ravinder 3o Sh Mahavir
(Co Borrower & Mortgagor)

part of khewat number B20 khatoni No. B77 and Mutuation Mo, 23485 dated 20-02-2011 and rectangles and
killa Mo, Are 1404(14-14) Total 14 Kanal 14 Marla as perjamaband 2004-2005 situated at Charkhi Dadn Tehsif
Charkhi Dadr purchased from Smt indrawali w/o Smt hardwari lal s'o Sh chandgl ram Rfo Charkhi Dadn Vide
>ale deed Mo 364 dated 03-05-2018 and Mutation Mo. 35857 dated 26-05-2018 and. site plan 15 also
sanctioned by M.C. Charkhi Dadri dated 25-10-2018 North: Open Plot of Ajodhaya Prasad 68'-0", South:
House of Sish pal 68-0°, East : Street 18'-0°, West : Open Plot of Smt Nirmala etc 18'-0", Cersai Detail :
Security Interest |d:40031973842, Asset |d: 20003192 1588.

Mear Bala Wala Mandir Ward No 10, Oid Jhajjar Road, Charkhi Dadn 127306

2. BELEE LR R C LR TELI M Plot/land measuring 200 Sq.| Total Liabilifies as on | . 208272434
EATL TG ETT Rt E U AT vards comprised in Khewat| 05,12 2024 . e D ionh | He1an400/ CNRBODOZOAT

(M) 9205197771, 8572802047, Mo. 500//474 and Khatoni Mo. Hh 14, 15 570/ plus further |n1er|.=.-5t and charges SYMBOLIC
SUEIEE R LEL LR 683 and bearing Khasra nos 10241 EE:T-’ 11). Boundaries as per Halqua Patwari Ftemrt POSSESSION

Sh Monu Slo Sh Suresh Rio(dated 21-12-2018 and site plan prepared by Shri K. Pal Singh Parmar architect Bhiwani, dated 28-11-2018,
Village Kharak Kalan Tehsil |duly attested by Halgua Patwari Kharak Kalan duly counter signed by Tehsildar, dated 24.12.2018 and also
Cristt- Bhtwﬁnl attestad by Gram Sarpanch, The property is bounded as under : In East ; Land of Shri Chander Bhan, Inwest !

House of shri Parkash son of shr Harnam, In North ; Land of shri Chander Bhan son of shri Arisal, In south : Gali, Situated at village Kharak Kalan,
Tehsil and district Bhiwani, as per jamabandi for the year 2106-17, Carsai Detail, Sacurity Interest 1d:4000.31545085,

Other Terms and conditions :

The sale shall be subject to the Terms and Conditions prescribed in the Security Interest {inforcement) Rules 2002 and to the following
further conditions, 1. The pariculars of Secured Assets specified in the Schedule herein above have been stated to the best of the
information of the Authorized QOfficer, but the Authonzed Officer shall not be answerable for any error, misstatement or omission in this
proclamation. 2. The e-auction is being hald on "AS IS WHERE IS5, AS IS WHAT IS AND WHAT EVER IS THERE" basis. The Authorized
Officer or the Bank shall not be responsible for any charge, lien, encumbrances or any other dues to the Government or anyonea else in
respect of properties le-auctioned. Tha intending Bidder is advised to make their own independent inguiries regarding the encumbrances on
the property including statutory liabilities, arrears of property tax electricity dues etc. 3. All statutory dues/attendant charges/other duss
including registration charges. stamp duty, taxes etc. shall have to be bome by the purchases. If any property IDINCOC/Clearances/any other
formalities required for registration of IP in the name of bidder, the formalities and charges have to be borne by the bidder. 4. It is the
responsibility of intending gidder (s) to properly read the Sale Notice, terms and conditions of e-auction, help manual on operational part of
e-auction and follow them strictly. 6. The successful bidder shall have to deposit 25% of the bid amount, less EMD amount deposited, on the
same day or not |ater than the next working day and the remaining amount shall be paid within15 days from the date of e-auction.
Incremental Amount of property Rs. 10 ,000/-.

STATUTORY 15 DAYS SALE NOTICE UNDER THE SARFAESI ACT, 2002

Date :- 24.06.2025 Place :- Rohtak

Authorised Officer, Canara Bank

epaperfinancialexpress.comid@ @

SYMEBOLIC POSSESSION NOTICE

- Registered Office: ICIC] Bonk Towers. Bandra-Kurlo Complex, Bandra

¢ jciIct Home Finance |-:E1:Lg'st|. Muinbar 400061 P

Corporate Office: HCICT HFC Towar, |B Nagar, Andhen Kurdo Rood, Andheri Eost, Mumbaoi- 400059

Branch Cffice: Ground Floor, 104/438, P, Road, Sisomau, Bombagh Chourcha, Kanpur- 208012

Whereas

The undersigned being the Authorized Officer of ICICI Homes Finanee Company Limited under the Securitisation,
Reconstroction of Financial Assets ond Enforcemeant of Secunty Interest act, 2002 and In exercise af the powers
conferred under Section 13 (12) read with RBule 3 of the Security Interest [Enforcement ) rules 2002, issued demand
rotices upan the borreawers mentioned baelow, ta repay the amaunt mentionad n the notice within G0 deys fram
the date of receipt of the Sald notice.

A% the borrower Talled te repay the amount, notics i hereby ghven to the borrower ond the public In general that
the undersigned has taken possession of the property described heraln below inexercizse of powers conferred on him/
her under Section L3 (4} of the sald Act read with Hule 8 of the sald rules an the below-mentioned dates. The bormowet
in particular ond the public in general is hereby coutioned nat to deal with the property and any dealimgs with the
progerty will be subject to the charge of ICHC] Hame Finonce Company Limited.

The Borrower's attention s invited to provisions of sub-section [B) of section 13 of the Act, In réespect of time
awalloble, to redeem the secured assets.

sr. | Name of the Borrower!
M. Co-bormrower

Diote al Demond | Mame ]
Moticed Amount in af
Loan Account Mumber | Demeand Metice (Rs)|Bronch
L. |Abhishek Trivedi Ma Prop ©n Land Mo. 203 Mi Gram Karmi Vijlomau Pargena | 17-02-2025 Konpur
{Borrower), Swoti TiwarijHadha Linnoo Mo Linnoo Uttar Prodesh- 209862, Rz,
{Co-Borrower], Manish  |Bounded By- Morth: Khet of Prem Shankar Yodaow, South: | 31.84,223/
Traved (Co-Barmawer), |Rast Land of Seller, BEast: Lond of Preati Kushwaaha,
LHECAMOOO0 ] 56 19463, West: 20 Ft Wide RBood./ Dote of Possession- 20-Jun-25 |
The abave-mentioned bormowers{a)) guarantors|a) are hereby given a 30 day notics o repay the amount, else the
metrbagaged properties will be sald an the sxpiry of 30 days from the dote of poblication of this Motice, os per the
provisions under the Rules 8 and 9 of Security Intorest (Enforcemant ) Rules 2002

k'\|_I2:l-:|':na. jure 24, 2025, Ploce: Unnao Authorized Officer, ICICI Home Finonce Compony Limited /

Dresc raptll::-r:- of property/
Cote of Fossession

Ragd: Off:- I Floor. Antrikeh Bhawan, 22 K.G. Marg, New DeSni- 110087, Ph 011-233587171, 23357172, 23705414, Wab.: waw.prbhousing.com

&)

PAb Housing Branch Office : Basemant Flooe, Piot '{?-352'& &, Ward no42, E-anala Hu 358, Bake Mehada, Civil Line, Elte Chauraha,

F| 2ybham Complex, Dist Jhansi, P -284
NOTICE UNDER SECTION 13 {2) OF CHAFTER NIl OF SECURITISATION & RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF
SECURT 1. m'r REST ACT 2002, READ WITH RULE 3{1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 AMENDED AS ON DATE

» b g F reina o as 1 S5 ci LS o] ageter |1 af this
En:umlzatlm & Reconstruction of Financial Assets and Enforcemant of Security Interest Act, 2002 (hereinafter referred to as the "Act”
By Our Jhansi office Situated at Basement Floor, Plot no 5 & 6, Ward no. 42, Bangla No. 358, Bake Mohalia, Civil Line, Ellte Chauraha,
Subham Complex, Dist-Jhansi, UP -284002. The said Demand Notice was issued through our Authorizad Officer, to you all below mentionedy
Borrowers/Co-Horrowsen'Guerantors since your accound has been classified as Mon-Performing Assets as per ihe Reserve Bank of Indial Makional
Housng Elaralgu:-uellnrs due o nonpayment ofinstalimeants! inlarest. The contents of the same are the defaulis committed by you in e payment of

nelafmants of principals, intaresl, ale. The oulstanding amaunt ks menlioned below. Furlher, with reasons, we balieve thal vou dne evading lhe
service of Demand Notlice and hence this Publication of Demand Notice which iz atso regulred U/s 1 13(2) of the said Ael. You are hinaby called upar
1o pay PNEHFL within a period of 60 Days of the date of publication of this demand notice the afnresald amount along with Up-to-daie nterest and
charges, failng which PNEHFL will lake necessany action under all or any of the privisions of Section 13{4) of the said Act, against all-c-ran:,l one or
miore of Ihe wmre" assats incleding taking possession of the secured essets of the borrpwers and guarantors. Your kind aftenlion is invited fo
provisions of sub-Section {8) of Sackan13 of the of the Securtization and Raconstruction of Financial Assats and Enforcamant of Securily inferast
Al HUZ whera under you can tendes'pay 1he entira amaund ol aulstanding dusas Wogaliar with all costs changjes and expensas ncdrmed by e
PMB HFL ory till th date of publication of the notics for sale of the secuned assets by oublic auction, by e ing quatations, tender from publbc or by
private treaty. Plezse afso note that if the enire amount of cutstanding dues together with the costs, charges and axperses incumed by the PNE!
HFL is not tenderad befare publication of nofice for sale of the secured assefs & EthIu: auchion, by irviting quatations. tander from public or by
private freaty, you may not be entiled to redesm the secured assed|s) thereafter, FURTHER you are prohibited Uis 13(13) of the said Act from
transferring either by way of sale, lease orin any other way the aforesaid secured assets.

A‘-ﬂﬂ Mame of Borrower!Co-barrower | Propartyiiss) Amaunl Wis
Hurrrnmbﬂuﬂ“:} Borrower: Mr./Ms. Kirti Kiran Lakra, Hardolan Monalla, Nainagarh | nf Mortgaged P m:'date
Nagra,Jahnsi,ttar Pradesh. incka, 284003, /Gram Sidra, Dhawai Toll, Lah:ﬂ:r H & O 45 L,
HOUIRJHAY Latahar Latshar, Jarkhand. i 422119, N OK 945 Hew 1085, Athiotata | at| wew tone. | oM | Rs.2,10,286.68
0523/1116201 [Nakagarh, Jhans, Jhansl, Jhansi, Uttar Pradesh, 347787, Co-Bormower: At Maotalla UM 1 Rupess Two
B.O.: Mr./Ms. Bimal Lakra, Hardolan Mohata Mainagarh NagraJahnsi Uttar| NA ‘-aalni:;:arh 025 Lakhs Tan
Jhansi Pradeash, Indea 283003, 845 Hardal Marg Mainagarh, Nagra,Jhansi Thans] Jh 1' Thausand Twa
Jharda Ullar Pradesh, india 284000, (Raitway Coach, Faclory, Jhans, r!ap.;|,_ Ayl Hundrad Eighly
Jhansi Jhansi Littas Fradesh india 2840 03H N Oid 945 Mew 10B5. Al 1 “'hanﬁ'-ﬁ“h{f Sl A SI:l.!.' Sy
Mihalls Nainagarh, Jharsl, Jhansi, Jharsi, Uttar Pradesh, 347787, Pradesh, 347787, Paiza Only

Place ; Uttar Pradesh | Date ; 24. 06,2025 SD/- AUTHORIZED EIFFICEH PNB HOUSING FINANCE LIMITED

Registered Office: Indusind Bank Limited, 2401 Gen.
Thimmayya Road (Cantonment), Pune - 411 001, India.

A
r i
’ ﬂ‘d”S’ "d Bﬂﬂ'k ‘.'.f:;_,' Zonal Office: Indusind Bank Limited, Block A, 11th Floor,

Hyatt Regency Complex, Bhikaji Cama Place, New Delhi- 110 066

POSSESSION NOTICE [SEE RULE 8(1)]
(FOR IMMOVABLE PROPERTY)

Whereas, The Authorised Officer of Indusind Bank Limited under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under Section 13(12) read with Rule 8 of the Security
Interest (Enforcement) Rules, 2002 issued Demand Notice dated 09.04.2025, calling upon- (1) M/s Vidhata Industries Private
Limited (Borrower/Mortgagor), (2) Mr. Amit Juneja (Personal Guarantor), (3) Mr. Vishal Juneja (Personal Guarantor), (4) Mr.
Ashok Kumar Juneja (Personal Guarantor/Mortgagor) and (5) Mrs. Santosh Kumari Juneja (Personal Guarantor/Mortgagor) to
repay the amount/s mentioned in notice being Rs. 19,59,84,367.11 (Rupees Nineteen Crores Fifty Nine Lakhs Eighty Four
Thousand Three Hundred and Sixty Seven and Eleven Paise Only) outstanding in the Loan account numbers 634000003411,
558000002624, 560000001974 and 560000001983 respectively in the name of M/s Vidhata Industries Private Limited as on
31.03.2025 within 60 days from the date of receipt of the said notice with further interest, cost, charges and expenses thereon from
01.04.2025 till the realization of entire outstanding dues.

The Borrower/Mortgagors/Guarantors having failed to repay the amount, notice is hereby given by the Authorised Officer of Indusind
Bank Limited, duly appointed under sub section (12) of Section 13 of the SARFAESI Act 2002 to the Borrower, Mortgagors and
Guarantors and the public in general that the undersigned has taken possession of the secured assets /immovable / movable properties
described herein below in exercising of powers conferred on him under Section 13(4) of the said [Act] read with rule 8 of the said rules on
this dates mentioned below.

The Borrower in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property
will be subject to the exclusive charge of “Indusind Bank Limited” for the amount of Rs. 19,59,84,367.11 (Rupees Nineteen Crores
Fifty Nine Lakhs Eighty Four Thousand Three Hundred and Sixty Seven and Eleven Paise Only) outstanding in the Loan account
numbers 634000003411, 558000002624, 560000001974 and 560000001983 respectively in the name of M/s Vidhata Industries
Private Limited as on 31.03.2025 and further interests from 01.04.2025 plus costs, charges and expenses etc. thereon till realization of
the entire outstanding dues.

Date of

DESCRIPTION OF PROPERTY(IES) Possession

Property 1:- Schedule of Property: Total property measuring 379 sq. yards (First Floor) is detailed as under:

a) Only First Floor bearing M.C. No. B-1/971-1-J (Now M.C. No. B-1/971/1-J/1), property measuring 21-1/3 sq. yds.
comprised in Khasra No. 7,6 Khata no.77/89, 290/331 as per Jamabandi for year 1979-80 situated at village Mahal Bhagat,
H.B. No. 164, Abadi known as Rajpura Road, Tehsil and District Ludhiana, Punjab as per Sale Deed Wasika No. 15889
dated 03.01.1986. Bounded as follows: East: Owner, admeasuring 18-1/2’, West: Street, admeasuring 18-1/2', North:
Ashok Kumar, Vijay Kumar, admeasuring 10'4-1/2”, South: Rajpura Road, admeasuring 10'4-1/2”.

b) Flat(FirstFloor), M.C. No. B-1-971/1-J/1 (Portion), Property measuring 21-1/3 Sq. Yds. comprised in Khasra no. 7-min,
6 Khata No. 102/112-414/470 as per Jamabandi for year 2004-05 situated at Village Mahal Bhagat, H.B. No. 164, Abadi
known as Vivek Nagar, Tehsil and District Ludhiana, Punjab as per Sale Deed Wasika No. 28329 dated 30.03.2012.
Bounded as follows: East: Pritam Building Material Store, admeasuring 18-1/2’, West: Ashok Kumar, admeasuring 18-
1/2’, North: Ashok Kumar, Vijay Kumar, admeasuring 10'4-1/2”, South: Road, admeasuring 10'4-1/2”

c) First Floor, M.C. No. B-1-971/1-J/3(Portion), Property measuring 165.38 sq. yds out of 231.38 sq. yds. comprised in Khasra
No. 6317/2547/2 to 4,6319/2548/2 to 4,6322/2549/2 to 4,6325/2549/2 to 4, Khata No. 101/107 as per Jamabandi for year
2004-05 situated at Village Mahal Bhagat, H.B. No. 164, Abadi known as Vivek Nagar, Tehsil s District Ludhiana, Punjab as per
Sale Deed Wasika No. 28334 dated 30.03.2012. Bounded as follows: East: Neelam, admeasuring 42.84’, West: Road,
admeasuring42.84’, North: Vinod Kumar, admeasuring 35', South: Ashok Kumar, Vijay Kumar, admeasuring 35’

d) First Floor, M.C. No. B-1-971/1/J/2, Property measuring 171-1/9 sq. yds. comprised in Khasra no. 6317/2547/2 to
4,6319/2548/2 to 4, 6322/2549/2 to 4, 6325/2549/2 to 4, 7 min, 7 min Khata No.101/107-108,102/114-115 as per
Jamabandi situated at Village Mahal Bhagat, H.B. No. 164, Abadi known as Vivek Nagar, Tehsil and District Ludhiana,
Punjab as per Transfer Deed Wasika No. 2022-23/106/1/5454 dated 28.07.2022. Bounded as follows: East: Ashok
Kumar & Co, admeasuring 38’-6", West: Seller, admeasuring 38™-6”, North: Suresh Kumar, admeasuring 40’, South: Pritam
Transport, admeasuring 40’. Type: Commercial, Ownership: Mr. Ashok Kumar Juneja and Mrs. Santosh Kumari Juneja.

Property 2:- Schedule of Property: Property measuring 0K-4M (121 sq yards), comprised in Khasra No. 36//19/1(4-16)
Khata No. 246/298 as per Jamabandi for year 2005-06 (Khata No. 294/348 as per Jamabandi for year 2020-21) situated at
Village Bija, H.B. No. 157, Tehsil Khanna & District Ludhiana, Punjab. Bounded as follows: East: G.R.S. Industries, West:
Vidhata Industries Pvt Ltd., North: Vidhata Industries, South: Rasta of G.R.S. Industries. (As per Sale Deed Wasika No.
227 5 dated 31.08.2009 executed by Karnail Singh S/o Jeet Singh (2-1/2/96 share) and Harnek Singh S/o Karnail Singh
(14-1/2/96 share) in favour of Vidhata Industries Pvt Ltd.). Type: Industrial, Ownership: Vidhata Industries Pvt. Ltd.

Property 3:- Schedule of Property: Property measuring 0K-4M (121 sq yards), comprised in Khasra No. 36//27(0-16),
Khata No. 341/427 as per Jamabandi for the year 2005-06 situated at Village Bija, H.B. No. 157, Tehsil Khanna & District
Ludhiana, Punjab. (As per Sale Deed Wasika No. 2276 dated 31.08.2009 executed by Surinder Singh, Major Singh S/o
Nachhatar Singh (1/5 share) and Surjit Singh, Amrik Singh S/o Bachan Singh (2/5 share) and Balwant Kaur (widow) (1/5
share), Bhupinder Singh, Nazar Singh S/o Bachittar Singh (1/5 share), Jaswant Kaur W/o Malkit Singh (1/4 share) in favour
of Vidhata Industries Pvt Ltd). Type: Industrial, Ownership: Vidhata Industries Pvt. Ltd.

Property 4:- Schedule of Property: Property measuring 0K-9-1/3M (282.23 sq yards) comprised in Khasra No. 36//27(0-
16) Khata No. 341/427 as per Jamabandi for year 2005-06 situated at Village Bija, H.B. No. 157, Tehsil Khanna & District
Ludhiana, Punjab. Bounded as follows: East: Vidhata Industries Pvt Ltd., West: Rasta, Vidhata Industries Pvt Ltd., North:
Vidhata Industries Pvt Ltd., South: Vidhata Industries Pvt Ltd. (As per Sale Deed Wasika No 4767 dated 02.02.2010
executed by Paramijit Singh S/o Ishwar Singh Alias Ishar Singh (1/2 share) and Avtar Singh, Balvir Singh S/o Inder Singh
(2/48 share), Karnail Singh S/o Jeet Singh (1/48 share), Ujjagar Singh, Harbans Singh S/o Sunder Singh (1/48 share) in
favour of Vidhata Industries Pvt. Ltd.). Type: Industrial, Ownership: Vidhata Industries Pvt. Ltd.

Property 5:- Schedule of Property: Property measuring 1K-18-11/15M comprised in Khasra No. 36//15(8-0) Khata No.
336/415 as per Jamabandi for Year 2005-06 (Khata No. 391/471 as per Jamabandi for year 2020-21) situated at Village
Bija, H.B. No. 157, Tehsil Khanna & District Ludhiana, Punjab. Bounded as follows: East: Amrik Singh, Major Singh etc
admeasuring 48'-6”, West: Vidhata Industries Pvt Ltd. admeasuring 48’-6”, North: Vidhata Industries Pvt Ltd admeasuring
217°-0”, South: G.R.S. Industries admeasuring 217°-0”. (As per Sale Deed Wasika No. 4488 dated 22.11.2010 executed by
Surinder Singh, Major Singh S/o Nachhatar Singh (219/1958 share) and Amrik Singh (244/1958 share), Surjit Singh
(232/1958 share) S/o Bachan Singh and Jaswant Kaur W/o Malkiat Singh (231/1958 share) in favour of Vidhata Industries
PvtLtd). Type: Industrial, Ownership: Vidhata Industries Pvt. Ltd.

Property 6:- Schedule of Property: Property measuring 30K-4-1/2M (measuring 3.778 acres as per CLU issued by
Department of Town & Country Planning, Punjab) comprised in Khasra No. 36//14/2/1(3-3), 36//5(6-6), 36//14/2/2/1(1-7),
36//18/1(1-7)-18/2/1(3-17)-17/1(1-7)-17/2/1(2-4),36//13(5-4),36//14/2/2/2(0-18)-17/2/2(1-11), 36//14/1(2-9)-7(5-
12),36//27(0-16) Khata No. 354/441, 304/378-379, 308/383-384, 195/238, 309/385, 309/1/385/1, 341/427 as per
Jamabandi for year 2005-06 situated at Village Bija, H.B. No. 157, Tehsil-Khanna, District-Ludhiana, Punjab. Bounded as
follows: East: G.R.S. Industries Ltd., West: Road from G.T. Road to Asgripur, North: Property of Baldev Singh etc., South:
Rasta G.R.S. Industries Ltd. (As per Sale Deed Wasika No. 708 dated 21.05.2009 executed by Baldev Singh, Gurmail
Singh, Jagtar Singh Ss/o Mohinder Singh and Ruldu (son), Choti D/o Chanan Singh in favour of Vidhata Industries Pvt.
Ltd.). Type: Industrial, Ownership: Vidhata Industries Pvt. Ltd.

Property 7:- Schedule of Property: Property measuring 15K-3-1/2M (measuring 1.788 acres as per CLU issued by
Department of Town & Country Planning, Punjab) comprised in Khasra No. 36//5(6-6), 36//6/1(5-12), 32//25/2(0-16),
37111/2(1-8), 36//6/2(2-8) Khata No. 304/378, 377/280, 351, 309/1, 385/1 as per Jamabandi for year 2005-06 situated at
Village Bija, H.B. No. 157 Tehsil Khanna, District Ludhiana, Punjab. Bounded as follows: East: Property of Amrik Singh
etc., West: Road from G.T. Road to Shagripur, North: Property of Baldev Singh etc., South: Purchaser Company. (As per
Sale Deed Wasika No. 1799 dated 28.07.2009 executed by Baldev Singh, Gurmail Singh, Jagtar Singh S/o Mohinder
Singh (1/2 share) and Ruldu S/o Chanan Singh (1/2 share) in favour of Vidhata Industries Pvt. Ltd). Type: Industrial,
Ownership: Vidhata Industries Pvt. Ltd.

Date: 24.06.2025

20.06.2025

21.06.2025

21.06.2025

21.06.2025

21.06.2025

21.06.2025

21.06.2025

Place: Ludhiana (Punjab) Authorised Officer, Indusind Bank Ltd.

Lucknow
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...Continue From Previous Page '5)  Allocation o Market Maker (After Technical Rejections & Withdrawal) : The Basis of Allotment to Market Maker who have bid at Issue Price of
| ¥ 128/- per Equity Shares or above, was finalized in consultation with NSE. The category was subscribed 1 times l.e. for 172000 Equity Sharges

No. of Shares Number of Total No. Proportionate Ration of Total No. the total number of shares allotted in this category is 1,72,000 Equity Shares. The category wise details of the Basis of Allstment are as under;
applied for applications % to of Shares % to total dinies al ite of shares | Surplus/ 5 e
(Category [P "2 8 | total | applied in each i applicants | 2located/ | Deficit :"’;::‘:::‘ No. of : :tltr poidie No. of Equity Shares Hotal Number e
wise) category allotted (Catogory | APPlications % tototal JELERREL | % of total | allocated allotted | - Ratio | of shares | St

5,20,000 1 1.49 5,20,000 0.60 3.938 i 1 4,000 -62 wise) y received '"é ategory per Applicant allotted
E;IESE ; ;;2 1 gﬁl -Egg ':'1'; :;2 1 1 1:-333 fi: 172000 1 100 172000 100 172000 T 1 1 | 172000 0
7,43,000 1 1.49 7,43.000 0.86 5,627 1 1 6,000 -373 L g L 1M 1 e 17480 1
7.81.000 1 1.49 7.81.000 0.9 5815 1 1 £.000 .35 | | The Board of Directors of the Company at its meeting held on June 20, 2025 has approved the Basis of Allocation of Equity Shares as approved by

= the Designated Stock Exchange viz. NSE and has authorized the corporate action for issue of the Equity Shares to vanous successful applicants. The
£i82,000 i 149 {8000 0.91 2722 1 L 6,000 8 CAN-cum-allotment advices and/or notices will be forwarded to the email id's and address of the Applicants as registered with the depositories / as filled
7,93,000 1 1,48 7,93.000 0.92 B,006 1 1 6,000 B | |in the application form on or before June 23, 2025. Further, the instructions to Self-Certified Syndicate Banks for unblocking the amount will process
8,10,000 1 1.49 8,10,000 0.94 6,134 1 1 6,000 134 | | on June 20, 2025, In case the same is not received within two working days, investors may contact at the address given below, The Equity Shares
8,586,000 1 1 49 8 58.000 1.00 £.498 1 1 6,000 498 dllocated to successhul ap_plu:antE are being credited m their henﬁlmigry &Emunt_s subject to validation of !j_wlalzlzuunt det;its with the depositories

concerned. The Company is taking steps to get the Equity Shares admitted for trading on the NSE EMERGE within three working days from the date of
8,895,000 1 1.49 8.95,000 1.04 6,778 1 1 7,000 222 the closure of the lssue.
896,000 ] 148 5,96,000 1.04 6,796 ] ! 7,000 214 Note : All capitalized terms used and not defined herein shall have the respective meanings assigned to them in the Prospectus dated June 19, 2025,
5,368,000 1 1,49 9.38,000 1.09 7,104 1 1 7,000 104 (*Prospectus”) filed with Reqistrar of Companies, NCT of Delhi & Haryana.
10,03,000 1 1.44 10,053,000 1.7 .46 1 1 8,000 -4{34
11,03,000 1 1.49 11,03,000 1.28 8,353 1 1 8,000 353 INVESTORS PLEASE NOTE
11,71,000 2 2.99 23,42,000 2.7 17,737 1 1 18,000 -263 | | The details of the allotment made would also be hosted on the website of the Registrar to the Issue, Skyline Financial Services Private Limited at
11,582,000 1 1.49 11,92,000 1.38 0,027 1 1 9.000 27 www, skylinerta.com. All future commespondence in this regard may kindly be addressed to the Registrar to the Issue quoting full name of the First / Sole
12,84 000 9 2 gg 25 B8.000 2.01 19.600 | 1 20.000 -400 anmiﬂanﬁ. f&_!rial ??thrduf the TE:; ELFJ;'I'I .i!\;;uptica_tiﬂn Eml'm _nurnbE{ of shares applied for and Bank Branch where the application had been lodged and
12.05.000 1 .49 12.95,000 150 0.807 1 1 10,000 ETTH ottt i Eis ret “’:” eun o ——
KYLINE FINANCIAL SERVICES PRIVATE LIMITED
1508.JK 1 109 nn fonk 280 : ! AL siLLs A/506, Dattani Plaza, Andherl Kurla Road, Andheri East, Mumbai-400 072, Maharashtra, India
15,62,000 1 1.49 15,62,000 1.81 11,829 1 i 12,000 -171 Tel, : +91 22 2851 1022:
16,01.000 1 1.49 16,01,000 1.86 12,125 1 1 12,000 125 Email / Investor Grievance E-mail ID : ipo@skylinerta.com
18,75,000 1 1,49 18,75,000 218 14,200 1 1 14,000 200 || '.geb?ltet: ;:mﬂ.r.ﬁkwrerﬁiﬂﬂm
ontac rson : Anuj Rana
19,53,000 1 1.49 19,53,000 2.27 14,791 1 1 15,000 -209 | SEBI Registration No : INROOD003241
19,54,000 2 299 39.08,000 4. 54 20,596 1 1 40,000 -404 CIN : U74890DL1995PTC071324
19,80,000 1 1.44 19,80,000 2.30 14,985 i 1 15,000 -5
21,00,000 1 1.49 21,00,000 2.44 15,904 1 1 16,000 -96 for EPPELTONE ENGINEERS LIMITED
22.65.000 B 8.96 1,35,90,000 16.79 1,02,921 1 1 1,02,000 921 On Behalf of the Board of Directors
22.65,000 0 0.00 0 0.00 1 B 1.000 -1,000 Sd/-
29 §2 000 ? 2 09 45 64,000 5.30 14 565 1 1 34,000 Lo | — h:'“"“f““&?““;“’
22,84,000 12 1791 27408000 | 3184 207560 | | 1| 204000 | 3560 |[Date . licas o0zs: i
e PL L AL ! AL ‘ : 3000 | 4090 || THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR
Total 67 100.00 | 8,60,92,000 100.00 6,52,000 6,52,000 - | | THE BUSINESS PROSPECTS OF EPPELTONE ENGINEERS LIMITED.

. F T x s x : [
4)  Allocation to Anchor Investors (After Technical Rejections & Withdrawal) :. The Company in consultation with the BRLM has allotted 9,78,000 | Epnetone Engineers Limited is proposing, subject to market conditions, public Issue of its Equity Shares and had filed the Praspectus with the Registrar
EEIUI'[‘_'.n' ahares to 6 Anchor Investors at Anchor Investor Issue Price of ¥ 128/- per Equﬂ}‘ ahares in accordance with the SEBI ICDR HEQH"E“UHS-. of Enm]}aniEs, Delhi and HEI'}".HFIE.. Tha PFDEPEEME is available on the website of 5EE| at www_sem_gﬂl,'.-_'ml the website of the Eﬂﬂk Huﬂmng Lead

2018. The category wise details of the Basis of Allotment are as under. Manager at www.expertglobal.in, website of the NSE at www.nseindia.com and website of Issuer Company at www.eppeltone.in Investors should nate

that investment in equity shares involves a high degree of risk. For details, investors shall refer to and rely on the Prospectus including the section titied

Category FIS/BANKS MF'S IC'S NBFC'S AIF FPC Others Total "Risk Factors™ beginning on page 28 of the Prospectus, which has been filed with ROC. The Equity Shares have not been and will not be registered under

Anchor - > 04.000 7 74000 3 78.000 the US Securities Act (the “Securities Act™) or any state securities law in United States and iy not be Issued or sold within the United States or to, or
b s ebi for the account or benefit of, “U. 5. persons”™ (as defined in the Regulation S under the Securities Act), except pursuant to an exemption.
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